Central Administrative Tribunal, Principal Bench

C.P. No.205 of 1922 Inp
Oriqinal Application No.968 of 1994 {2;)/

New Delhi, this theJLH day of april, 2000

Hon ble Mr.S.R. Adige, Vice Chairman{A)
Hon ble Mr.Kuldip Singh,Member (J)

Raj Kumar Sharma
S/o Shri Diwan Chand Sharma
aged 49

R/o House No, 113 Prem Nagar, Ambala City-3
and working in the office of Dy. Director General,

Doordar shan Kendra,

New Delhi-110 Q071, - Applicant

Versus
Union of India through
Dr. M.B. Pahari
Dy, Director General,
Doordarshan Kendra,
New Delhi-110 001, - Respondents

[By Advocate: Shri R,P. Agg&rwalproxf counsel for
Shri S.M. Arif, Counsel).

By Hon ble Mr.Kuldip Singh. Member (F)
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.. pplicant, Shri Raj Kumar Sharma, who wa=s an
av-pmployee  of Armed Forces, was reemploved with the
respondents-department and since he was not satisfied

with the fixation of his nav he filed an 0.4,

(968/94) for fixation of his pnay and for counting his

pazt  Rervices rendered in the Armed Forces The 0 4
was allowed on  4.12,1998, with the Following
dirsctions -

8 The respondents are directed to

reconsider the fixation of pay of the

applicant in the re-empnloved civilian nost

and examine whether he is entitled to the

henefit of Rule 18 of the Fivation of Pay

of  Re-emploved Pensioners Rules, taking

into  account the facts and circumstances

of his case and also in the light of the

or dar s nassed hy the respondents in

respect  of another .8 thi

relating  to Shri Sathin
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hehalf and pass a reasoned and speaking
the date of receint of a copy of this
ardar 1f the applicant is found eligihle
for fixation of pay granting him the
advance increments as nrovided under the
rules. such a fixation of pay may also be
done  within one month thereafter and
necessary orders in this behalf may also
he issusd and arrears naid to the
applicant accordingly thereafter.

2 Since the directions given by the Tr

nroceedings for contemnt against

R The application is
resnondents tendered apology f
part in compliance with the dj
Tribunal. However, they

resnondents  have passed orders

with
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5 His another nlea is that the respondent
have also not  considered his nples that tha
non-nensioner  ex-servicemsan is permitted to count hics

full military service for the purnoses of fixation of
pay on re-emplovment,

The anpplicant has also pleaded that in  »
similar case of Shri Sathir Singh, the respondents han
Jiven oroper fixation of pay and the Tribunal had also
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Araievance

heon fired

has

benefit of his completed numher of years

fenderad by the Indian Alr Foroe.

», we fTinpd

hy  the

Jiven
from 9. 1,1

s, 310-7-280-380-8--° and the annmxead
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rendered by him  vide thelr earlisr 0.M, da e
2.1.1997 which 1is also annexed with the ssid OFF ¢ ‘
Memorandum at page 41, i}ﬁ?
o Wea o had also called upon the resnondents 1.
place on record the order of Shri Satbir Singh. Che
resnondents  have placed on record the nay  ftixatios

order of Shri Satbhir Singh who was also not draw.ng

any pension  but was granted 5 advance increments =
per rules and on the same lines the anplicant had heen

given the benefit of 11 vears
him in the Indian Air Force. Hance, Trom the perusazl

of  these documents, we find that the do

...... -y

rections given

by the Tribunal have been fully complied with tho gh

with a little delay, for which the respondents have
tendered an uncondit al apology
1o Since the directions given hy the Tribunal ‘

Proceedings are dropped. Notice issued is dischar ged
Mo costs,

el
(Kuldlp ingh) (S.R. Adlge
Member (J) Vice Chairmanf{a)




